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Mr Santhosh'Kuhar'For'appliCant'

Sr CGSC for Resnondents.

Counéel'of'appl cant sﬁates that the apnlicant

has already obtained the relief prayed for from one of

‘the respbhdents and therefore, he wants to withdrauw the

application as it has become infructuous. Counsel of

Respondents alsao submitévofally that the relief prayed

| For by the applicant has nou seen granted, though wrangly.

In vieu of the statenent made, we find that no

cause of action subsists in this application. Tnerefore,

the-" application is treated as withdraun on havwng

tbecome lnfructuous.
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